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RE. QUESTION OF PRIVILEGE

SHRI 8. M. BANERJEE (Kanpur), 1
nave given noblce oL a pPrivucge o
uull. | showtd be eliowed 10 moke o
statement. We, Mewbers o Patua-
ment do represent ihe tases or  our
volers who indlude Lentrai  Govern-
meni employees and elmnpivyees in gov-
einment undertakings. ‘The Sung and
LOrama Division 1s also a Govermmnent
undertaking. Unfortubately, m the
case of the trunster oif une gentieman,
Shri Sushil Kumar, ‘lanwar the Mana-
ger of Song and Drama Livision was
to be transterred from Delhi to Bhu-
baneswar. His wife was very sick and
I represented his case not in writing
but verbally, to Shri Gujral und the
Minister, realising the difficulties, can-
celled the transter order. But to-day,
unfortunately he has been 1ssued a
show cause notice by the Department
why he did bring political pressure.
The office memorandum charged hum
with violation of rule 20 of the Cen-
tral Service Conduct Rules and he has
been warned that if such a lapse 1s
repeated m future severe departmental
action will be taken against him.

Sir, I represent the Central Govern-
ment employees and the State Gow-
ernment employees. All are our
voters. In the House of Commons, a
member of the House of Commons can
Tepresent the case of everyone and if
any voter wants to represent hig case
he has to represent through a House
of Commons Member Here I have
represented a case lor which he has
been penalised

Earlier also, in a similar case I took
up a matter with the Prime Minister
and ultimately I got the answer from
Shri R. N Mirdha that M¥Ps can re-
present the cases of Central Govern-
ment employees and Government
undertakings.  Here, Shri Sushil
Kumar is being victimised only be-
cause I spoke to Mr. Gujral. What are
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we working for? 1 requesi you to safe-

guard our interests and to ask the
Home Minister, and 1 request Mr.
Dikshut to kindly hear me. You send

it to the Home Mimster for an ans-
wer I will move a motion agamnst the
Home Mimmster if this order is not re-
voked I have got every right to re-
present the case of Central Govern-
ment cmployees ang also every emp-
loyee.

MR. SPEAKER. I examined thus.
But it may not be a question of pri-
vilege However, I will examne it
as v whore we stand. Many people
approach the MPs in ther piivate
capacity and some of the officers come
and somne uf the employees come.

They uapproach us and they bring
their grievances before us. Very often
we forward their requests to them. It
15 upto them to agree or not to agree.
I wall study this matter and also what
1s the practice m the House of Com-
mons and what 1s the practice here
and what should we do 1n these cases.
We should have some sort of a final
procedure ag to how to do it At pre-
sens, I am not 1n a posttion to say any-
thing. We have to examine where we
stand, where the Members of Parha-
ment or the legislatures stand if some
representations come to them. The
officers bring their grievances to the
notice of the Members., After all,
either they go to thoir Department or
they go to the Members.
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MR. SPEAKER. That was an auto-
nomous hody, This is a Government

Department. In the case of autono
mous bodies, the position is different.
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